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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 28595 OF 2024

Between:

l\rtanasi Bande, D/o, Madhav Bande, Aged about 19 years, Occ ; Student, Res. At
Post Nalgir, Udgir, Latur, lilaha rashtra-41 351 7.

.....PETITIONER

AND

1. The State of Telangana, represented by its Principal Secretary, Medical and
Health Family Welfaare Department, Secretariat Buildings, Hyderabad.

2. Kaloli Nararayana Rao University of Health Sciences, represented by its
Registrar, Warangal.

.....RESPONDENTS

Petition Under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner request for online

registration for admission into tvlBBS/BDS course under [\/anagement Quota

C(NRI) Category in second/next phase of counseling for the academic year

2024-25, as illegal. arbitrary, unco n stitutional and consequently direct the

respondents to consider and permit the petitioner to upload online application for

admission into MBBS/BDS course under lVlanagement Quota C(NRl) category for

the academic year 2024-25 in second/next phase of counseling.



I.A.NO:1 OF 2024

Petition Under Section 15r cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
direct the 2nd respondent to consider the petitioner request for onrine registration
under Management Quota c(NRr) category for admission into IVBBS/BDS
course in the second/next phase of counsering for the academic year 2024-25,
pending disposal of writ petition.

Counsel for the Petitioner : SRI ABDUL KABEER

9qylf:l for the Respondent No..t : SRt T.RAMESH, AGp FOR MEDTCAL
HEALTH AND FAMILY WELFARE

Counsel for the Respondent No.2 : SRI G.RAVI, ADVOCATE FOR
SRI APRABHAKAR RAO, SC FOR KALOJI NARAYANA RAO UNIVERSITY OFHEALTH SCIENCES

The Court made the following ORDER



THE HON'BLE THE CHIEF II]STICE, ALOKARADHE

AND

THE HON'BLE SRI IUSTICE I.SREENIVAS RAO

Writ Petition No.28595 of 2024

RDER (Per the Hon'bh rle ChicJJuttm Ahk Aradhe)

Mr. Abdul I(abecr, learned counsel for the petitioner.

Mt. T.Ramesh, learned Assistant Government Pleader

for Health, Mcdical and Family lfelfare Department appears

for respondent No.1.

Mr. G.Ravi, learned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for Iftloji

Narayana Rao Universiq,' of Hcairh Sciences appears for

tespondent No.2.

2. \X/ith the consent of thc parties, the matter is heatd

finally

3. In this writ petitlon, the petitioner inter alia has ptayed for

the following rel-ief:

"For thc reasons stated above, it is prayed

that this Court may be pleased to issue an
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approl)flatc wr1t, ordcr or direction, more

parttcr-rlariv one in the nature of wlt of
mandamus declaring the acdon of the

respondents particulady the 2"d respondent in
not considering the petitioncr,s reques t for

online regrstration for admission intcr

MBRS/BDS course under Managemenr euora
"C" G\fRl Category in second/nexr phase of
counseJing for. the academic year 2024_25 as

illegal, arbitnry, unconstirutional and

consequendy direct the respondents to

consider and permit the pctitioner ro upload

online application for admission lnto

MBBS/BDS course under Managemenr euora
"C" G\RI) Category for the academic year

2024-25 in second/next phase of counseling

and pass such other order or orders as this

Courr may decm fit and proper in the

circumstances of the case.,,

4 I.earned counsel for the petitioner applied for admission

into MBBS/BDS course for thc acaciemic year 2024_25 wd,er

management quota 'B, category, but inadvertently, she could
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not register fot admission undet management quota "C" NRI

category. There[ore, the Universiw permitting theIS NOT

pedrioner to seek adrnission undcr Management Quota "C"

Q.JRI) category. He further submittcd that the petitioner be

granted liberty to submit a representation to the University and

the University be directed to dccide the said representat-ion in a

time bound manner.

5. Learned Standing Counsel for the Universiry submitted

that the last date of registration was 23.08.2024 and thereafter,

merit ljst has been prepared, which shall be published at the

flme of rndicaung the web optiofls. Flowever, it is fairiy

submitted by him that in case thc petitioner submits a

representation, the same shall be dealt r.vith by thc University in

accordance with larv.

6. In view of thc aforesaid submission and in the peculiar

facts of the case, the Writ Perition is disposed of with liberty to

the petitioner to submit a reprcsentadon before the University

\
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wirh rcgard to her grievancc. Needlcss to state that in case such

a represcntatlon rs rnade, the Universiry shall decicle the same

withrn a period of three (3) days thcreafter. It is madc clear that

this Coutt has not expressed any opinion on thc merits of the

matter

N{iscellaneous applicarions, if any pending, shall stand

closed. There shall bc no order as to cosrs.

SD/-K. SREE RAMA MU
ASSISTANT REGIS

//TRUE COPY//
R

To sEcTtoN oFF|CER

l The Principar secretary, Medicar and Hearth Famiry werfaare Department,
^ Secretariat Buildings, State of Telanqana at Hvderibad.z. the Registrar. Kaloji Nararayana Rao University of Health Sciences,

Wara ngal.
3. Two CCs to GP FOR IVEDTCAL HEALTH AND FA[/tLy WELFARE. HiohCourt for the State of Telangana at Hyderabad. tOUil 
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4. One CC to SRt ABDUL KAdEEn, nOvocate tOiUCl 
'

5, ONC CC tO SRI A PRABHAKAR-RAO, SC FdR KALOJI NARAYANA RAOuNtvERStry oF HEALTH SCtENCES (Opuc)
6. Two CD Copies
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C.C. TODAY

HIGH COURT

DATED:1511012024

ORDER

WP.No.28595 of 2024

DISPOSING OF THE W.P

WITHOUT COSTS.
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